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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD BENCH 

AT HYDERABPD 

C.A. No. 768/91. 	 ot. of Decision : 13-9-94. 

P. Mohan Rao 
T. Sharada Rarnesh 
	

Applicants. 

Vs 

The Secretary, Railway Board, 
Rail Bhavan, Rafi Marg, 
New Delhi. 

The General Manager, 
SC Rly, Rail Nilayam, 
Secunderab ad. 

The Chief Personnel Officer, 
SC Rly, Rail Nilayam, 
Secunderabad, 

Principal, Railway Degree College, 
Lalaguda, Secunderabad. 	 .. Respondents. 

Counsel for the Applicants : 	Mr. V. 3ogayya Sarma 

Counsel for the Respondents : 	Mr. D. Gopala Rae, 	Addl.CGSC. 

CUR AM : 

THE HON'BLE SHRI A.V. 1-tARIDASAN : MEMBER (JUOL.) 

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN.) 
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0.A.?I0.768/91. 

JUDGMEWF 
	

Dt; 13.9.94 

(AS PER HON'BLE SHRI A.V.HARIDASAN, EMBER (JUDICIAL) 

The grievance of the applicants who are 

Lecturers in the Railway Degree College, Lallaguda, 

is that they have been discrminated in the matter of 

fixation of pay as the recommendations of the University 

Grants Commission have not been implemented in their 

case and their pay has hot been fixed accordingly. 

As similarly situated persons had filed 0A 154/88, 

the applicants felt that the benefit of the judgment 

in that case would be extended to them also. Finding 

that it was not 4°'' the applicants made a represen-

tation to the Chief Personnel Officer, South Central 

Railway, Secunderabad. They recived the order dated 

15.11).1990 in which they have been given the benefit 

of pay fixation with effect from 1.5.1990. The claim 

of the applicants is that they are entitled to have 

their pay fixed in accordance with the recommendations 

of the University Grants Cormission with effect from 

1.1.1986. Sherefore, the applicants have prayed for 

the following reliefs:- 

(i) to declare the 'Memo No.RDC,/9dStaff/ 

Vol.YII, dated 15.11.1990 including the Railway Board 

letter No. E (P&A) fl-s8ftS_54B_4, dated 17.10.1990 as 
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illegal, arbitrary and without jurisdiction and offends 

the equality clause guaranteed under Article 14 of the 

Constitution of India and set-aside the same; 

declare that the applicants are enti-

tled for the University Grants Commission scale of pay 

of Rs.700-1600 from the date of their respective 

dates of joining the service and for the revised UGC 
per 

scales of pay from 1.1.1986 asjG.O.Ms.No.520 Education 

Department., dated 15.12.1988; 

declare that the applicants cannot 

be discriminated in the payment of UGC scales of pay 

and the revised UG7'scales of pay on the ground that 

the applicants have not moved this 1-Lonourable Tribunal; 

compel the respondents to fix the pay 

of the applicants as per UGC scèles of pay from the 

date of their joining the service and pay all the 

arrears upto date: and 

to grant such other relief or reliefs 

as the H0n'ble Tribunal may deem fit and proper in 

the circumstances of the case. 

2. 	The respondents tn their reply W have 

contended that as, the revised pay sdaTlè claimed by,  

the applicants hs been given to, thé_w..1f., 15-90 

a 
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on the basis of the judgement of this Tribunal in 

similar cases, on the applicants making a representation 

on 23-5-907there is no subsiting grievance of the 

applicants which needs redressal. 

We have heard the learned counsel of either 

side and we have also perused the records. Shri D. 

%pala Rao, learned 5tanding counse 1 for the respondents 

under instructions with the respondents stated It the 

bar that the pay scale of Rs 700-1600 (Revised to 

Rs..2004000) was given in the case of the Lecturers 

similarly situated like the applicants we.f., 1-1-86 

restricting the monetary benefit to one year prior to 

filing of the application by them. We, therefore, 

are of the considered view that the applicants are 

entitled to similjr ,.elief, nothing more and nothing 

less. 

In the result, the application is disposed 

of directing the respondents to fix the pay of the 

applicants in the scale of Rs. 700-1600 (Revised to 

Rs. 2200-4000) with effect from 1-1-1986 and pay them 

the consequent monetary benefits, (arrears of pay) restricting 
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it for a period of one year prior to the date of 

filing of this application. This direction should 

be complied with within a period, of three months 

from the date of communication of a copy of this 

order. No order as to costs. 

(A. V • HARI DASAN) 
MEMBER (AD'MN.) 	 MEMBER (JUDL.) 

DATED: 13th September, 1994. 
Open court dictation. 

Vsfl/spr. 
Doputy Registrar (Judi.) 

Copy to:- 

The Secretary, Railuty Board, Rail Shavari, Rafi Ilng, 
New Delhi. 

The General lianager, S.C.Railway, Rail Nilayarn, Ssc'bad 
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3; The Chic? Personnel Of'f'icer, S.C.Railway, Railnilayam, 
Secundrabad, 

4: Principal, Raikiay Degree College, Lalaguda, Secunderabac 

5. One copy to Sri. J.Jogayya Sarma, advocate, CAT, Hyd. 

: One copy to Sri. D.Gopala Rao, Addl. CGSC, CAT, Hyd. 

7. One copy to Library, CAT, Hyd. 

S. One Spars copy. 


